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5. Incases where a portion of the house A.P.lntheOlherthrae.servlceslsnotraadlly 
Is used for non-residential purposes. addl- avaDabie. The saryw would be collected anct" 
tIonaiconverslonchargeswouldbepayabie laid on the table of the House. 
which would be three times the normal 
conversion charges for the area put to non- On ...... Development Authority 
residential use. SCh .... · 

CS. Conversion would be aIIow8d In cases 
where property transfer has taken place on 
general power of attorney provided applI-
cant has proper power of attomey from the 
leassee to alienate the property and the 
applicant Is In possession of the property. In 
such case surcharge of 33-1/3% on the 
conversion charges would be payable in 
addition. 

7. Public notices will be Issued within 60 
days by the agency administering the leases 
setting out the modalities for 1"1>lementa-
tion of the order. 

8. In cases of future allotment of flats. 
aBotment will be on freehold basis and In 
cases of plots on leasohold basis and con-
version of property to freehold once cor\1)le-
tion certificate Is obtained from the local 
body. 

[English] . 

Rep ..... ntatlon from Anethi'll PPldeah 
In Central Service. 

1278. DR. Y.S. RAJASEKHARREDDY: 
Will the PRIME MINISTER be pleased to 
state the percentage of representation from 
Andhra Pradesh In lAS, IPS, IFS and IAAS 
as on January " 19927 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GF1IEVANCESANOPENSIONS(StfIIMATi 
MARGARET AI. VA): The percentage repre-
sentation of officers, who have Andhra 
Pradesh as their home stala. is 5.6% In the 
indian Administrative Servfce. Information 
about tha repl8sentatlon of officers from 

1279. SHRI M.G. REDDY:Wllthe Min-
lsterofURBANDEVELOPMENTbepieased 
to state: 

(a) whether the Govemment have re-
celvedanyproposalstolncludeChlUoorand 
Pungnoor Munlclpaillies of Chlttor, (district) 
Andha~ Pradesh In the Overseas Develop-
ment Authority Scheme; and 

(b) If SO, the detaDs thereof.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 
Proposals were received from the Slate 
Government of Andhra Pradesh. 

(b) No detailed reports were received 
. for Chlttoor and ~nganoor Municipalities. 
The State Govemment has been informed 
that It is not possible to support any addl-
tlo~ project In Andhra Pradesh as three • 
proJects In Hyderabad, Vishakapatnam & 
Vijaywacfa are already In progress with the 
assistance from Overseas Development 
Authority. 

""Ittlement of Slum OWe...,. and 
Regularlutlon of UnauthorlMcl 

Colonies 

1280. SHRI ATAL BIHAR' 
VAJPAVEE: 

DR. LAXM'NARAYAN 
PANDEYA: 

WiD the Ministe, of URBAN DEVELOP-
MENT be pleased to stata: 

(a' whether the .... ntIaI services In 


